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Title: Further discussion on the motion for consideration of the Constitution (Amendment) Bill, 2004 (Insertion of new
article 16A) by Shri Mohan Singh on the 24t August, 2007 ( Bill Withdrawn).

MR. DEPUTY-SPEAKER: Before we start further discussion on the Constitution (Amendment) Bill moved by Shri Mohan
Singh, I have to inform that of the three hours allotted for discussion of this Bill, already two hours 58 minutes have been
taken. Thus, we have almost exhausted the time allotted for the discussion of the Bill. Therefore, the House has to further
extend the time for discussion of this Bill. We may extend the time for discussion by one hour. I hope the House agrees to
it.

SEVERAL HON. MEMBERS: Yes.
MR. DEPUTY-SPEAKER: All right. The time of the House is extended by one hour.

Shri Giridhar Gamang — not present.
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI OSCAR FERNANDES): From 15t of
April 2008, it will be made applicable to the entire country with all the rural districts.
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SHRIK.S. RAO (ELURU): I congratulate Shri Mohan Singh for bringing good Private Members' Bills all the time. I would
only request the hon. Minister Shri Oscar Fernandes to take it seriously and not to take it lightly because it is a Private
Members' Bill.

In Articles 36 to 51 of the Constitution, the Directive Principles, we have made a provision whereby we have agreed
to raise the standards of living and to provide adequate means for the livelihood of the people of this country.

Particularly, article 41 states, right to work, education and public assistance in case of unemployment, old age,
sickness and disablement.

We have a commitment to develop a State into a welfare State mainly. Keeping all these things in mind, right from
the first Five Year Plan the Government has been designing a number of schemes to fulfil its obligation. Plan after plan it is
changing. We have reached to a point where we consider employment as a product of growth. So, we concentrated more
on growth. Later, the employment was considered as a tool to remove poverty and then inequality. We then thought that
employment is a fundamental right. Now, we are thinking in terms of upgrading the quality of employment in terms of
giving gainful employment to the people. All these things are going in the right direction but I am of the opinion that they
are not going at a speed they should. So, my humble request to the hon. Minister is to concentrate on some of these
aspects which I would like to bring to the notice of the House.

15.59 hrs. (Shri Devendra Prasad Yadav in the Chair)

The system of education in this country is irrelevant to the Indian needs today. You have skill development,
particularly at the lower level, in your hands while at the higher level it is with the Ministry of Human Resource
Development. I think there is a need to bring these two things together so that the entire skill development can be in the
hands of one Minister and the Budgetary allocation must be supreme because the need of the hour, in this country, is to
provide skills to the people.[R48]

16.00 hrs.

When you provide skills to people in various professions, automatically you are providing employment. As he
suggested, we are not going at the speed at which we should. It is because no Bill or Act is sitting on our head to
implement these things at that speed. If you bring a Bill to provide employment as a right, then you will be forced and you
will not have any other alternative except to go ahead with all these things. So, once you bring a legislation for the right to
employment to all the citizens in this country, naturally the corollary is to see that they are all made skilled. When you
make them skilled, the stress on you will go down. They would get employment automatically. The reason why I am
insisting on skill development is that today there is shortage of skilled people in every walk of life and in every profession.
In Parliament when we are discussing there is no translator. There are no stenographers. There are no repair mechanics,
plumbers, carpenters, etc. There is shortage of all types of skilled people. Even in IT sector where we claim that India is
number one, when America or Germany or Japan is seeking support from India for supplying engineers of information



technology, the information industry is telling that it is short of people who are suitable for the requirement. It means
providing skills in the right direction where they can be practically put to use is required.

In this context, I wish to mention to the hon. Minister that if he can make a provision to give vocational education to

all the boys right from 8t" class, depending upon their attitude, by the time they complete 12th class, they will come out of
the institute with skills. They would come out with confidence on their own ability that they will live on their own or they
can get gainful employment in the society because they are useful and their pro-active capacity has gone up. They do not
need to bargain or request or touch the feet of anybody. Industry will go to them and select them. So, if you can give that
type of education, then automatically it would solve many problems.

I would just want to bring to the hon. Minister's notice some areas where we can increase employment. One such
area is Self-Help Groups of women which are working wonderfully in this country. More than two crore of people can be
provided employment immediately without any extra burden on the Government. All that you have to dois to give the
credit facility to Self-Help Groups at three per cent rate of interest. What is the burden on the Government? It is the
differential rate of interest from 9 per cent to 3 per cent which will be 6 per cent. Even if you provide Rs.2,50,000 crore to
those Self-Help Groups immediately the burden on the Government would be 6 per cent multiplied by 2.5 lakh which would
come to Rs.15,000 crore. Ifit is shared by the State and the Central Governments, the burden on the Central Government
would be Rs.7500 crore. With this money, you can provide employment to two crore people. They would not bring
pressure on you that they do not have employment. By giving money to them at lower rate of interest, umpteen number of
means are their for them to notonly get employment and increase the income but also to increase the national
productivity. Your growth rate will go up like anything. The Finance Minister would not need to break his head for
improving the GDP growth rate by 0.1 per cent to 0.2 per cent. You will be helping him to improve the GDP by more than 4
per cent overnight. So, I want you to think in terms of suggesting the hon. Finance Minister who is worried about reducing
the interest rate.

The Self-Help Groups could be given the responsibility of procuring food grains which FCI is doing. We are giving
Rs.30,000 crore of subsidies to FCI for procuring food grains. You can reduce this burden by Rs.20,000 crore by giving this
opportunity to Self-Help Groups to procure food grains and supply to the Public Distribution System in their respective
areas. Then you export only the surplus to the other States. All that you have to do is to provide facility to them and train
them in the appropriate skills.[R49]

The other important thing is housing. There is a shortage of about one crore houses in this country today. If it were
to be spread over a period of ten years, then the construction of one crore houses could be taken up immediately which
would provide employment to approximately a crore of people every year. This does not entail any burden on the
Government. This would only require proper utilisation of the natural resources like sand, stone and such other things and
in the process a permanent asset for the country could be built. If we call America a rich country, then we do so by looking
at such indices as housing, roads and infrastructure. What we, in this country, are lacking? We have more competent
people here who are prepared to sweat and toil as the Government would desire. All that is required is motivation from the
Government.

The other point is about infrastructure like roads, sea ports etc. If we can find out a mechanism by which the burden
does not fall on the Government, then employment could be provided to about a crore of people in the infrastructure sector
itself. But the Government is not looking at such options. The Government is depending on industries like M/s Reliance and
other such industries to provide employment to the poor people. Why should they do so? There are other ample means.
Agriculture is one area where crores of employment opportunities could be generated. Why is it not coming? It is because
the farmers are not getting the right kind of price for their produce. They are not being encouraged. The Government should
make efforts to offer them the right price and, in turn, the farmers could provide employment to approximately two crore
people. That is one way for alleviation of poverty. Many of the problems of our country could be solved by providing
employment to people. Employment will not fall from the sky overnight. All these proposals that we are making can only
bring about a change in the employment scenario of our country and the root of the solution is passing of this Bill. For
everything that I have said here the root is the provisions as contained in this Bill. So, whether the hon. Minister likes it or
not, he should not be scared of passing this Bill. Tomorrow he might be thinking that passing of this Bill would entail on the
Government the responsibility to provide employment. It is not necessary. Once the Government passes this Bill,
automatically the Government agencies would start working towards achieving this end and that will be the right solution
to this problem. Therefore, I would like to request the Government to take it seriously. The Government may consider
either accepting this Bill itself, or bring a Bill of this nature. It makes no difference. The point I would like to make is that
the Government should bring in a piece of legislation to provide right to employment to people.



SHRIMATI ARCHANA NAYAK (KENDRAPARA): Sir, thank you for giving me an opportunity to participate in the discussion
on Private Members' Bill seeking an amendment to Article 16 of the Constitution. This is an important piece of legislation
seeking to make employment as a fundamental right of the citizen.

The plight of 400 crore unemployed youth is really a matter of great concern for the nation. We know that there are
82 crore people living in our country with a meagre amount of Rs.20/- per day.

Article 41 of the Directive Principles of State Policy envisages as follows: "The state shall, within the limits of its
economic capacity and development make effective provision for securing the right to work, to education and to public
assistance in cases of unemployment, old age, sickness and disablement, and in other cases of undeserved want".

Sir, we know that our Employment Exchanges are filled with lakhs of registered names seeking employment. Will the
Government, be able to give employment to all those who have registered their names in the Employment
Exchanges of the country? No. What the Government, can do is that they can create the right employment opportunities,
self-employment, vocational training programmes, food for work programmes, self-help programmes, National Rural
Employment Guarantee Programmes etc. NREGP should be extended to all the districts in our country.

Another important area is education. We know that education with proper element of skill cultivation can bring light
to the teeming millions of our country. Even if our country is not able to provide job to them, if they are competent, can
work abroad.

Another equally important area is agriculture. Majority of the country's population is depended upon agriculture.
The agriculture sector contribute only about 18 per cent of the total GDP, with more than 60 per cent of the population
dependence, resulting in low per capita income in the farm sector. Consequently, there is a large disparity between
the per capita income in the farm sector and non-farm sector. 82 per cent of our farmers hold very small pieces of land. The
imperfect marketing conditions, lack of cold storages, lack of forward and backward linkages affect income levels of farmers
adversely[R50].

Therefore, an appropriate policy to strengthen agricultural research, education and extension, timely and adequate
availability of essential inputs such as seeds, fertilisers and electricity and water are needed. Cooperative credit should be
revitalised. By this way, we can save our farmers from committing suicides. About 92 per cent of the jobs in India is done
by unskilled workers, namely, the workers of the unorganised sector. In order to protect them, there is an urgent need to
bring in a legislation for the social security of unorganised labourers of our country.

Hon. Member, Shri Mohan Singh, through this important Bill, pledged to commence unemployment wages for the
unemployed youth of our country. It is difficult to make social equality a reality unless the problem of unemployment is
solved.

Finally, I would like to request the Government to accept this progressive Bill and make right to work as a
fundamental right for the Indian citizens.

With these words, I support the Bill.

SHRI SURAVARAM SUDHAKAR REDDY (NALGONDA): Sir, I congratulate Shri Mohan Singh for moving this Bill.
MR. CHAIRMAN : Please conclude in five minutes.

SHRI SURAVARAM SUDHAKAR REDDY : Sir, this is not justified.



MR. CHAIRMAN: Please cooperate with the Chair.

SHRI SURAVARAM SUDHAKAR REDDY : It is not the question of cooperation. It is not fair if we are not allowed to speak
even in the Private Members' Bill.

MR. CHAIRMAN: There are other important Bills to be discussed under the Private Members' Business.

SHRI SURAVARAM SUDHAKAR REDDY : I do understand it. As this is also an important Bill, please allow some more time
for me to speak.

This is one subject that is being discussed in our country for the last six decades after Independence. Alongwith
several other rights, many people in our country are fighting for right to work. In early days, it was very difficult with our
limited economy to provide such a right but now our economy is booming. We are advancing. The growth of Indian
economy is more than 9 per cent. Throughout the world, the economy is booming but there is a very peculiar situation. On
the one side, while wealth is being created, on the other side pauperisation is also increasing abnormally throughout the
world. The present wealth in the world is enough to provide clean drinking water, education, roads and all primary
necessities for the entire population. But 40 per cent of the wealth in the entire growth is concentrated in the hands of one
per cent of the population. Unfortunately, in India, we are going in the same way. Our growth rate is excellent. But on the
one side, it is said that the number of super rich is growing in a big number in our country. In Japan, while the super rich
are only 23 in number, in India, we have 36 such super rich people. While there are 36 crores of people living below the
poverty line, according to the statistics of the National Sample Survey Organsiation, 70 per cent of the population are living
with less than Rs. 20 per day.

There is the corporate sector in our country which is earning Rs. 40 lakhs per unit. Otherwise, they cannot become
super rich. That is the exact reason why the gap between the rich and the poor is increasing. This is the reason why the
wealth is being produced in our country; our economy is booming; unemployment is growing abnormally and this has
created serious difficulties, dissatisfaction, frustration and anger among the [MSOffice51]youth of our country.

Millions of our youth are going to other countries in search of jobs. Only fifteen days back we discussed in our
Parliament about the young people who are stranded in Arabian countries, who are not allowed extension of their visas.
More than 70,000 of them are being sent out from a single country. Our people are going to far off countries, like Australia
and many other countries.

Our hon. colleague, Shri K.S. Rao was talking about improving the technical skill of our young people. The technically
skilled people are also getting employment abroad. They are going to far off places, travelling thousands of kilometres
away, in search of jobs. But those who reside here, in our country, are not getting employment. There are people who
cannot afford to go outside.

We do not support naxalism. But it is a sad fact that out of 613 districts in our country, more than 280 districts are
affected by naxal activities. We are sure that they are not going to be successful. While, so many naxalites are killed,
while the average life of a naxal is less than four years, why is the recruitment for naxalism not getting reduced? 1t is
because of the frustration of unemployment.

This is the most important task. One of the urgent needs of the country is to provide employment. Right to Work
should be inserted in the Constitution. I congratulate Shri Mohan Singh for bringing forward such a Bill. I appeal to the
hon. Minister, Shri Oscar Fernandes to take into consideration the urgency of this type of Bill.

The National Rural Employment Guarantee Scheme and the scheme for unorganised sector workers, which we will
discuss when the Unorganised Sector Bill comes up, have their own limitations. The National Rural Employment Guarantee
Scheme is providing employment for the rural unskilled. But it is only for one person in each family and that too for 100
days. There are several limitations in this Scheme. Many people, though registered, are not taking up jobs because that is
not the type of job which they require and only Rs. 60 is paid as wage. Rs. 60 is not enough for a family to survive in the
present day cost of living.

The Unorganised Sector Bill, which we are going to discuss soon, is only for the social security, and it is not going to
provide security of employment. There are 36 crores of people in unorganised sector. Among them, 20 to 24 crores of
people are in the agriculture sector. These people do not have any guarantee of employment.

So, under these circumstances, naturally, there is a necessity for the Government to come forward to provide
guarantee of employment. Right to Work, as a Fundamental Right, is one of the necessities. I believe the Government will



respond positively.
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SHRI BRAHMANANDA PANDA (MIDNAPORE) : Hon'ble Chairman Sir, I thank you for giving me this opportunity to speak on
the constitution Amendment Bill brought in by a senior member of this House Shri Mohan Singh ji. I welcome this sensitive
and historic Bill which seeks to make right to employment a constitutional right. The wealth of our Nation is our massive
youth power. They constitute 40% of our population and are within the age group of 25. It's very unfortunate that this
massive force in want of proper avenue is being driven to despair and frustration. There is gross economic and social
disparity in our country. Even though we are known as a growing economy in the global community, our claim to be a
promising, prosperous nation by 2010 will never be realized if we do not bridge the gross socio-economic disparity between
different segments of the population.

Hon'ble Chairman Sir, I would like to recount my experiences of life before you. Prior to my becoming a Member of
this House, I was a practicing criminal lawyer in my state, Orissa. In the course of my professional responsibility I have
travelled all over Orissa from K.B.K. districts (Kalahandi, Bolangir, Koraput) to Rourkela, Jharsugura etc. I have dealt with
cases like theft, bank robbery etc. In majority of the cases I have seen that the people involved are usually of very young
age, mostly between 18 to 25. The primary reason being their desperation and frustration. Sir, even after completing
graduation and post-graduation, young people are not getting employment. That is why we witness extremism in the form
of naxalism and marxism in states like Chhatisgrah, Jharkhand, Orissa and Andhra Pradesh etc. The growth of extremism in
India is closely connected to the despondency of the youth.

* English translation of the speech originally delivered in Orriya.

We all know that India is a country, in is rich in resources. It has immense potential. Hence the youth power must
be given a proper direction. More and more employment opportunities should be created for the youth. The society of the
present day India is becoming more and more vulnerable to crimes and criminals. We have to stop this by channelising the
youth in a positive way. In this context I would like to say that every body has a right to live with dignity and our
Government should allow our youth to live in dignity. Every year 58 lakh unemployed youth register their names in the
Employment Exchanges. We must ensure that this massive force is properly engaged. Sir, I once again welcome this
revolutionary Bill of Shri Mohan Singh ji and also draw the attention of the Minister of Labour Welfare and Employment, Shri
Oscar Fernandes.

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI OSCAR FERNANDES): I am thankful
to Shri Mohan Singh, hon'ble Member of Parliament for introducing Constitutional Amendment Bill on providing Right to
Employment to every able-bodied citizen who has attained the age of 18 years. It has been suggested by the hon'ble
Member that the State shall provide employment to every able-bodied citizen and in the event of failure of the State to
provide employment, an unemployment allowance shall be given till one gets gainful employment on such terms and
conditions as may be prescribed by the law. The main intention of the Bill is to draw the attention of the Government to the
unemployment problem being experienced by youth in the country and is, therefore, of concern to all of us. I am also
grateful to Shri Francis Fanthome, Prof. R.S. Rawat, Shri Choudhury Lai Singh, Shri Sailender Kumar Chayal, Shri Ram Kirpal
Yadav, Shri Nikhil Kumar, Shri B. Mehtab, Dr. Satyanarain Jatiya, Smt. Ranjeet Ranjan, Shri C.K. Chandrappan, Shri Rijiju,
Shri K.S. Rao, Smt. Archana Nayak, Shri Sudhakar Reddy, Shri Devwrat Singhji and Shri Brahmananda Panda who has just
spoken....(Interruptions)

oft ISR Moadt : ABlG, FHcft Sft of AT orer onfiret ordlt foven ;... (=aeer)
MR. CHAIRMAN: Take your seat please.

SHRI OSCAR FERNANDES: Sir, I am sorry if I have missed out any names. ...(Interruptions). 1 thank them all for raising
their concerns and making very valuable suggestions for addressing the problem of unemployment in the country.



In this connection I would like to mention that the Government is taking all necessary steps to deal with the problem
of unemployment by promoting growth of labour intensive sectors, such as, Construction, Real Estate and Housing,
Transport, Tourism, Small Scale Industries, Information Technology enabled services and a range of other new services
which need to be promoted through supportive policies, especially the self-employing. At present, the Constitution of India
does not include, 'Right to Employment' amongst the Fundamental Rights. The Constitution, however, provides for it as a
Directive Principle of the State Policy. The Constitution links through the Directive Principles, the question of securing the
Right to Employment with the stage of economic and social development and also the resources available within the
country. The immediate implication of declaring 'Right to Employment' as a Fundamental Right is that citizen can seek
intervention of the courts of law for enforcing such rights under Article 32 of the Constitution through writ petitions. In case
'Right to Employment' has to be made as a Fundamental Right, it would be necessary for the State to find suitable jobs to
match the requirements of all the people who seek employment.

Fulfilling the promise of 'Right to Employment' calls for extensive preparatory work on a number of fronts, like micro-
level planning, management of natural and human resources, development of self-employment opportunities on an
extensive scale and other connected policy decisions. The Government is of the view that the concept of 'Right to
Employment' could be accepted only when conditions in which such a right can become a reality, i.e. when productive and
freely chosen work is available to all those who demand work. In the present economic scenario, this may not be possible.

The Central Government is fully aware of the unemployment situation that the country is currently facing.
Employment has been an important objective of the development planning over the last 50 years, though the approaches to
tackling the task of employment generation have been varied during this period.

Generation of employment needs a multi-sectoral and multi-pronged approach which may have to rest primarily on
creating wider avenues of wage employment and self-employment. In the context of liberalization and greater integration
with world economy, employment generation cannot be sustained unless it is backed up by higher emphasis on basic and
secondary education and skill development. This has also been emphasized by Shri Francis Fanthome, Chaudhary Lal Singh,
Shri Shailendra Kumar and Shri Ram Kripal Yadav.

Keeping in view the high incidence of unemployment both in rural and urban areas, Government has been
implementing various employment generation and poverty alleviation programmes. Some of these are Prime Minister's
Rozgar Yojana (PMRY), Swarna Jayanti Shahari Rozgar Yojana (SJSRY), Swarnajayanti Gram Swarozgar Yojana (SGSY),
Sampoorna Grameen Rozgar Yojana (SGRY) and Rural Employment Generation Programme (REGP) for generating gainful
employment opportunities in the country.

Recognising the serious problem of unemployment, the National Rural Employment Guarantee Act (NREGA) was
enacted on 7.9.2005. NREGA provides for the enhancement of livelihood security of the households in rural areas of the
country by providing at least 100 days of guaranteed wage employment in every financial year to every household whose
adult members volunteer to do unskilled manual work. Thus, NREGA makes the Government legally accountable for
providing employment to those who ask for it and thereby goes beyond providing a social safety net towards guaranteeing
the Right to Employment.

Sir, this may not be exactly what Shri Mohan Singh has demanded, but this is a beginning. We have made a

beginning by providing 100 days of work in 330 districts and in a few months, that is, from the 15t April, 2008 we are
extending it to all the rural areas in the country. It was implemented in 200 identified districts in the country in the first
phase with effect from 2.2.2006 and has been extended to 130 more districts in the second phase with effect from
1.4.2007. However, the Government has now decided to extend the National Rural Employment Guarantee Act (NREGA) to
the rural areas of all the remaining districts in the country including the Union Territories with effect from 1.4.2008.
Shri Kiren Rijuju has also raised this point and this is what we have decided. This has been possible because of the hon.
Prime Minister's concern andthe concern expressed by the UPA Chairperson Shrimati Sonia Gandhi, our young
parliamentarian Shri Rahul Gandhi and our Finance Minister who is very keen that we should cover the entire country.[R54]

[r55]About 2.11 crore households have been provided employment up to October 2007 in the current financial year.
Out of a total budget provision of Rs.12,000 crore for the current financial year, Rs. 8,303.82 crore have already been
released by the Central Government to the State Governments as Central share so far.

A very significant feature of this Act is that if a worker, who has applied for work under NREGA, is not provided
employment within 15 days from the date on which work is requested, an unemployment allowance shall be payable by the
State Government at the rate prescribed in the Act. Since 2004, an effort has been made to identify and implement
reforms in administration of Industrial Training Institutes in the country so as to facilitate closer interaction with the



industry in order to improve quality of training and make graduates better employable. Vocational training is provided to
about 7.50 lakh trainees in 110 trades every year through a network of 5465 Industrial Training Institutes/Centres.
Government of India has taken steps to upgrade 100 Government ITIs through domestic funding and 400 with the World
Bank assistance into Centres of Excellence. The remaining 1396 Government ITIs are being upgraded in a Public Private
Partnership mode at a cost upto Rs 2.50 crore per ITI being provided by the Central Government as interest free loan.
About 2.50 lakh apprentices are being trained every year in 187 trades under Apprentices Act, 1961 to meet the demand of
skilled manpower in the country. Another scheme titled Skill Development Initiative has been started during the current
financial year with an outlay of Rs. 550 crores. This will provide training to one million persons in next five years and
thereafter, one million persons ever year in modular employable skills with multi-entry and multi-exit options in flexible
delivery schedules.

The Government attaches great importance to imparting employable skills to youth and therefore, the Prime Minister

in his Independence Day address to the nation on 15t August, 2007 announced to set up 1500 new ITIs, 100 more
Polytechnics, 10,000 more Vocational education schools and 50,000 Skill Development Centres in order to train 10 million
more people every year. In order to accomplish this onerous task in mission mode, a National Skill Development Mission is
also proposed to be set up shortly. Shri K.S. Rao has mentioned about this. These efforts will not only provide the skilled
work force to the industry but also provide decent jobs to the youth of the country.

Eleventh Five Year Plan provides an opportunity to restructure policies to achieve a new vision based on faster, more
broad-based and inclusive growth. It aims at making employment generation an integral part of the growth process and
devise strategies to accelerate not only growth of employment but also of wages of the poorly paid. Eleventh Five Year
Plan contains important policy initiatives for generation of employment. Creation of 70 million new job opportunities would
be one of the monitorable socio-economic targets. Additional employment opportunities in future will be generated mainly
in the services and manufacturing sectors.[r56]

Additional employment opportunities in future will be generated mainly in the services and manufacturing sectors.
AHTULET ARG & P S YFATA I AR AATH 8 9N &, AT 3 3MSTH D U Blol (D AGol DI AT dGRI S1IY)

SHRI OSCAR FERNANDES: Thus it may be seen that the Government is already taking necessary measures for the
generation of employment opportunities for unemployed persons.

The total requirement of funds per year for the purpose of payment of unemployment allowance to all the
unemployed persons registered with the employment exchanges which stands at 41 million, works out to be of the order of
Rs. 49,200 crore, in case, a sum of Rs. L,000 per month is paid to each registered job seeker.

The country is not in a position at the moment to incur such huge expenditure involved on the unemployment
allowance. The Central Government is, therefore, of theview that the payment of unemployment allowance to all
unemployed youth would divert substantial resources from the development programmes to a non-developmental activity.
The resources of such a magnitude should better be used for developmental activities which would generate substantial
productive employment rather than to be used on unproductive activities like unemployment allowance. Therefore, the
Central Government is not in favour of payment of unemployment allowance to the unemployed as a matter of policy.

I would once again thank all the hon. Members who have raised various issues on the unemployment situation in this
House. The UPA Government has accorded high priority to the unemployment problem and has been taking all possible
steps for promotion of employment among the unemployed. You will agree that the problem of unemployment is of great
concern to all of us. Our Government is very serious in making all possible efforts to solve this problem. I would therefore
request the hon. Member, while thanking him for initiating the debate and raising the issue and giving us the suggestions
as to how we can deal with unemployment, Shri Mohan Singh, to kindly withdraw this Private Member Bill and cooperate.
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MR. CHAIRMAN : The question is:
"That leave be granted to withdraw the Bill further to amend the  Constitution of India "
The motion was adopted.
off aitear Riz 1 3 Ak @ @fter dar g

16.53 hrs.

INTER-STATE RIVER WATER REGULATORY AUTHORITY BILL, 2005



